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In the Jharkhand High Court

Case No : W.P.S. No. 535 of 2004

Dr. Manoj Kumar APPELLANT

Vs

State of Jharkhand and Others RESPONDENT

Date of Decision : 04-02-2004

Acts Referred:
Constitution of India, 1950 — Article 226

Citation : (2004) 2 JCR 150

Hon'ble Judges : M.Y. Eqbal, J

Bench : Single Bench

Advocate : Rajiv Ranjan, for the Appellant; Ravindra Prasad and Nehal Sharmin, 
for the Respondent

Judgement

M.Y. Eqbal, J.—The petitioner who is now posted as Touring Animal Husbandry
Officer, Ranchi in the Animal Husbandly Department, gave his option for
Jharkhand cadre. Curiously enough in the tentative list prepared by the
respondents the name of the petitioner appears in two places. In one place he
was tentatively allotted Jharkhand cadre whereas in another place he was
tentatively allocated Bihar cadre. This fact was taken notice of by the State
Advisory Committee who by letter dated 4.2.2003, requested the Member/
Secretary to send all the relevant service records of the concerned persons
including the petitioner for the purpose of finalizing their cadre allocation.

2. Grievance of the petitioner is that inspite of the aforesaid letter, till date, the
relevant records have not been submitted before the State Advisory Committee,
respondent No. 3.

3. Learned counsel appearing on behalf of the State of Bihar submitted that all
the relevant records shall be sent, if not already sent, to the State Advisory
Committee for taking final decision in the matter.

4. In the background of the aforesaid facts, I direct the concerned respondent,
namely, respondent Nos. 4 and 5 to send all the relevant records and the option

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/dr-manoj-kumar-appellant-hash-… Page 1 of 2



of the petitioner to the State Advisory Committee who, in turn, is directed to
take final decision, if not already taken, within a period of one month from the
date of receipt of such documents.

5. With the aforesaid direction this writ application is disposed of.
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